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In this OA, the applicant Uma Shanker, Moulder Gr. II, 

working in the Railv-1a.y Lo.:o workshop, Aj n-er, has challel">ged three 

orders issued by the respondents i.e. order dated 14 .3 .88, postir 

one of his juniors Shr i Anil Kumar . on deput.:i.t ion to the Loco 

Production Unit (AnnexureA-1 ), on.ier dated 22 .12 .87, beinq a . -
seniority list showing him at Sl .t~o .6 (Annexure A-2), and order 

dated 9.6.88, whereby only S/Shri Anil Kumar and Sati:sh ~mar 

have been spons::> red for the trade test leading to promotion to 

the post of Moulder Grade-I (Annexure A-3). 

2. The main claim of the applicant is that he was senior to 

respondents No.3 to 6 in the earlier list of 18.12 .85 (Annexure 

A-4 ), 22 .9 .86 (Annexure A-5) and 13 .11.87 (Annexure ,~-8). None 

of the respondents has filed representations against these 

seniority lists in tine and still his seniority as Moulder Gr.I~ 

was rev ise::d downwards by the impugned order dated 3 • .5 .88. 

3. On 24.6.88, this Tribunal passed an interim order restra 

ning the respondents frorri prom0ting respondents no .. 3 to 6 to th 
h),JJ 6rl 

post of Moulder Gr .I. This order~later modified on 14.5.91 to 

the extent that the applica.nt as well as respondents No .3 to 6 

may be prc·m:::ited if fotind suitable am senior, subject to the 

decision of OA 396/88. 

4 • In the counter filed by the respondent;. the rrain a.,.1er~r 
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are these. ReSf':)nde nt No .3 Shri .~nil Kumar has be~n posted 

in the Lo:>c 0:1 Prciduct i.:m Unit on the seme post which he was 

holding earlier and his p2y scale in the cadre shall also remair: 

the same. He: was considered m.'.)re suitable fer the Prod.1.1-:::tion 

unit. As regards revisi . .:m ·:>f the seniority list tr:.nnexure A-2) 

is c0ncerne:d, e:arlie:r the seniority in this grade was not 

assigned correctly. The applicant as w= 11 as respondents Uo .3 

to 5 .~ppe:ared in the test o.fte:c c·Jmpl~tion of the training in 

which respondents Mo .3 to 5 secured higher i; .. :isition. They wee 

therefore assi.~ned higher seniorit~1. This contenti.-,n of the 

respondents has ~ot bee:n ch3.llenged by the applicant. 

5. It thus appears that the ri:.vised s~niorit::r list is based 

on the mer it list prepared by the respondents after the fiost 

Training Examinat icin and is in accordan.:::e wtih the rules. We 

find no merit in this· applic::iti•:m, it is .::iccordingly dismissed. 

There shall be: n•:> order :3.s to costs. 

~ .t . JrrJl-: 1 ~. c · 
( B.N. DHOUNDIYAL ) 

MEMBER (A) 

(!!:~~~ 
VI CE CHA I F.l"lAN 


